GOVERNMENT OF INDIA
MINISTRY OF WOMEN AND CHILD DEVELOPMENT

RAJYA SABHA
UNSTARRED QUESTION NO.2865
TO BE ANSWERED ON 12.08.2026

DISTRICT-LEVEL SUPPORT PERSONS FOR CHILD VICTIMS UNDER POCSO ACT
2865. DR. SIKANDER KUMAR:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry has compiled a comprehensive, State-wise compliance inventory
tracking the establishment of District-Level Selection Committees tasked with
empanelling Support Persons for child victims, as mandated by Supreme Court;

(b) if so, the data-backed list of States that have successfully notified, alongside a list of
defaulting States that have failed to meet judicial timeline; and

(c) whether Government intends to launch integrated monitoring dashboard to track real
time deployment and performance metrics of these Support Persons during active
court trials to prevent victim re-traumatization, if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI SAVITRI THAKUR)

(a) to (c): Government accords the highest priority for ensuring safety and security of children
and has undertaken various initiatives in this regard. To safeguard children against sexual abuse
and sexual harassment, Government has enacted The Protection of Children from Sexual
Offences (POCSO) Act, 2012. It defines a child as any person below the age of 18 years. The
Act was amended in 2019 to introduce more stringent punishment including death penalty for
committing sexual crimes on children, with a view to deter the perpetrators & prevent such
crimes.

The Protection of Children from Sexual Offences (POCSO) Act, 2012 and the Protection of
Children from Sexual Offences Rules, 2020 provide a child-friendly legal framework for the
protection of children from sexual offences. Rule 4 of the POCSO Rules, 2020 provides for the
appointment of a Support Person to render assistance to the child throughout the process of
investigation and trial, wherever deemed necessary by the Child Welfare Committee. The
Support Person is a person or organization working in the field of child rights or protection,
recognized by the District Child Protection Unit (DCPU), or a person employed by the DCPU.
The Support Person is responsible for facilitating access to support services, keeping the child
and family informed about the progress of the case, coordinating with concerned authorities,
safeguarding the best interests of the child, and maintaining confidentiality throughout the legal
process.



Further, the National Commission for Protection of Child Rights (NCPCR) has issued the
"Model Guidelines with respect to Support Persons under Section 39 of the POCSO Act, 2012",
which, inter alia, provide for the constitution of a Selection Committee for empanelment of
Support Persons, prescribe their qualifications, roles and responsibilities, and lay down the
procedure for their selection and deployment. The primary objective of the Support Person is
to provide emotional and psychological support to child victims during the legal process and
to ensure their well-being, protection and access to appropriate services.

To facilitate monitoring and coordination among stakeholders, NCPCR has developed the
POCSO Tracking Portal for real-time tracking of cases relating to child sexual abuse. The
Portal also captures information regarding the appointment of Support Persons in POCSO
cases.

The implementation of the POCSO Act and Rules, including the identification, recognition,
empanelment and deployment of Support Persons in accordance with the prescribed
framework, is the responsibility of the respective State Governments and Union Territory
Administrations. The Ministry of Women and Child Development regularly issues advisories,
convenes review meetings, undertakes capacity-building initiatives, and follows up with States
and Union Territories to strengthen the effective implementation of the provisions of the
POCSO Act and the Rules framed thereunder.
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